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Interim Report. With a view to
bringing to book the culprits named
in the First Interim Report of the
Commission, there is now imperative
need for Government to lay on the
Table of the House, without any
further delay, the First Report of the
Comumission together with a memo-
randum regarding the action taken or
proposed to be taken by Government
thereon, so that the Lok Sabha can
have a discussion on the sukject
before the House adjourns a few days
hence.

May 1 know what is the rcaction
on the part of the Prime Minister
ang the State Ministers twain who arc
present?

None? Mum is the word!
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(v) REPORTED STRIKE BY WORKERs OF
SiNcARENT COLLIERIES

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, I
beg to raise a matiler regarding the
situation arising from the econtinued
strike of the workers of Singareni
Collieries. Since the Minister of
Energy is here, I hope he will also
be energetic enough to see that some-
thing is donc about this matter,

The serious situation arising from
the continued strike of the workers
of Singareni Collicries: the workers
have been on sirike since 14 April,
1978 and the strike has now spread
to Ramagundom Collieries, The ge-
mands of the striking woarkers are
the refund of the CDS amountg stand-
ing in their names. Khammam Dis-
triect has been declered a cyclone
affected area in the month of Janu-
ary. The workers then applied for
relief through return of the CDS
amounts. This was duly attested by
the MLAgy of the area and also
approved by the Regiona] Provident
Fund Commissioner who is the person
authorised by the Central Govern-
ment to clear these matters.

However, the Ministry of Finance
has now decided to vome into the
picture and has been delaying deci-
sion. This is leading to great hard-
ships and the workers were compelled
fo take Joans, ete, to meet their
urgent ‘commitments arising out of
the calamity of the cyclone.

When this matter waos raised dur-
ing the discussion on the Appropria-
tion Bill held on Thursday, April 27,
the Finance Minister stated that he
had only just heard about it. He also
assured on the Floor of the House
that he would immediately see that
the matter js cleared. But no step
has yet been taken and instructions



